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Tor the 2pplicant - Mr.J C.Suryanarayana, Advocate

I Tha CEJTRAL'gDMINISTRATIVE~TRIBUNAL HYDERABAD BENCH AT HYLERR

0.0, 1120/92 | -

Date of Orcer: 12-§—95.

Bonald Charies.

s+ Applicant

and S , N
{1. The Sr.EdV1sional Mechanical Engineer,
(Diesel), S.E.Rly, Visakhapatnam=-4,

2. The Addl,Divisional Railway Manager,

~ S.E.Rly, Visakhapatnam=4, . ) -

3. The Divisional Railway Manager, ‘SeE.Rly, - ’
Visakhapatnam-4. )

4, The Chairman, Raihvay‘Board, Union of India,
Railbhavan, New Del hi-1,

Respondents.

For the kKespondents: Mr. CsVenkatamalla Reddy, sc for Rlys.
: xxxx%xxmxxxxx ’

CORAM: | . .

THE MON'BLE MR.JUSTICE V,UEELADRI RAC : VICE~CHAT RMAN

THE HON'BLE MR%HA.B;G®RTHI‘j: MEMBER(ADMN)
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To
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3.
4,

5.
6.
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The Sr.Divisienal Mecharical Engineer (Diesel),
S.E«+Rly, Visakhapatnam.

The Addl.Divisional Railway Manager,
S.E.Rly, - V1sakhapatnam~4.

<

The Divisional Railway Manager,
S.E.Rly. Visakhapatnam-d.

The Chairman, Railway BOard, :
Union of India, Railbhavan, New Delhi-l.

One copy to Mr.C. Suryanarayana, Adgvocate, CAT.Hyd.
One copy to Mr.C. Venkatamglla Reddy, SC for Rlys. CAT .Hyd.

. One COpy to Library, cAT Hyd.
8. One spare COpY s
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0.A.NO.112,6‘/19921- ) Dt. Of deCiSion: 12-91-1995.
I

2=

Judgement .

( As per the Hon'‘ble Mr,Justice V.N:Rao, Vice Chairman )
| |
!
i

On the basis'of the complaint dt,23-10-89:of

Sri P.S.Khasibatla, the then. Relieving Station Superin-

!
:
:r

e S

tendent,EiELRallway. Bobbili(vide annexure A-l),chafge memo
was ‘

+

dt,.19-.2=90 (vide annexure A-Z)[issued to the apollﬁant. The
Disciplinary Authority passed order dt.7/13-8-90 (annexure
A-4) imposing penalty of withholding of increment %ﬁ the

applicant raising his pay from Rs.2100 to Rs,2150 in ﬁcale of

B.é§00-2660 with-wwithiveld for one year without cumuﬂhtive
effect. Thereupon, the applicant submitted letter &E.ZO.S.QO
{A-5) addressed to R-1 treating the same as appeal to R-2,

R-2 passed order dt,14-11-20 confirming the order ofLR-l. Y,

2. It is stated for the applicant that hikpreferred
revision dt,28«5-91 before R-3, It is.:;;;;é in thelreply
statement that the said revision is barred by 1imita?ien, But
it is not asserted that R=3 rejected it on the grouné that

it ie barred by limitation., Anyhow, when the revisien petition
was filed within one year from the order of the appellate

authority, the guestion of bar of limitation does nﬁt arise,

3. In the cL@cumstances, R=3 1s required to disJ@se the
revision petition dt,28+5-91 vice Annexure-7 expeditiously

and preferably by 31,12,95.

(The applicant is permitted to submit copy of exhibit

a-7 along with a copy of this order to R=3 by registgred post

Ack, Due to facilitate early disposal of the revision,)
|

4. The O.A. is ordered accordingly. No costs.gﬁ
}fxéAA*Sk&i_h 1

(V. Neeladri Raé )
Vice Chairman

(Open Court dictation) <::§§§é;“é&,l~f’
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IYPED BY Cr LCKLT BY

COMPARED BY aPEROVED Y

IN THE CENTRAL ADMINISTRATIVE TRIBUIZL |
DERABAD BEE\TCH ?"T .FI,:..TJ:-N.\:‘.JAF

THE HCON'BLE MR. JUSTICE V.NEELADRI & .0
VICE—CHAIBMAN '

and : ’

A’G G‘liﬂf“/v; ‘

THE HON'! SLE MK, RrReNSARASAN s M(ALMN )

DAETED; ~ !'L_-t] ~1995,

- C@B#&Ummm_.

M.A./R.A/C.A.NO.
in
QA NO. t‘ )_0 \q L .

P.;{,l}?O. - (PJ.P. )

Admit§ed and Interim Directions:
Issue

Dispgsed of with directions .

[

Dismisgsed. ‘ '

¢

Dismissed as withdrawn
Dispissed for default
Orgered/kre jected.

NO order as to costse.






